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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ANDHRA PRADESH BENCH
AT HYDERABAD

1

O.A. NO. 4;%1*7 of 1994 “
Between:

A.V, Krishna Prasad, ﬂ
8/0 A.V. Subbaramaiah,
age_23 Years

Branch Post Master, _ |
Kothapalem BO A/W

o
Stonehousepet, Nellore Dist, AI . $ Applicant

————

Senior Superintendent of Post Qffices ¢
| :

Nellore Division - Nellore - .o Respondent

Address for Notice

|
|D. Subrahmangam

=~ +ha Arnm irant advocate,
8, Padmaja Apartments

Gandhinagar,
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1. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICAT ION
' . |

Is MADE:
This Application is against the order of the respondent

, |
Notifging for selection to the Post of E%BPM, Kothapalem
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(Impugned order - aAnnexure (1)). Even though Employmegt
Exchange has sponsored this|appli¢ant fjr selection as
BPM in the Year 1992 and the selection has Not been com=-
pleted. This applicant is also working"as BPM provisiow
nally from 257-92 without a;y break. Aégrived by the
arbitrary issue of Second NotifiCatiﬁn without finalising

the selection on the basis of applications sponsored by

the Employment Exchange, the applicant dpproaches this

honourable tribunai.‘ { | .
' contda...2
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2, JURISDICTION OF THE TRIBUNAL:

The applicant humbly submits that the sub ject matter of

L
e
’

the order against which the application is made is within
the jurisdiction of this honourable tribunal as per section

14-o0f the Administrative Tribunals Act, 1985.

3. LIMITAT ION:

The applicant humbly submits that the app#ication is within
the limitations as prescribed'in section 21 of the Adminis-
[

trative Tribunals Act, 1985. i

4. FACTS OF THE CASE:

The Applicant herein humbly states that he was provisionally
appointed as Branch Post Master, Kothapalem BO in Nellore

Postal Division and assumed charge on 2=7=92 (vide Annexure-IT
] i (———-u—.—--

post (Vide Xerox Copy of the Aquittance Roll - Annesure - III)
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B 3/EPM/Jayapuram, dated at Nellore 22=7-92, (Annexure-IV )

i) that his name was sponsored by the Employmenﬁ Exchange,

-that theiApplicant should £illin the Application sent enc=

lecad alana with all the required Certificates. Accordingly
the Applicant filled-in the prescribed Application and Sub-

mitted to the respondent aloﬁg with the C?rtificates reg=-

1 "
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C
Nellore East suwb-Division verified the cofrectness of the
I

Certiflcates in May '93 and found them injorder,

The Applicant was not 1Jsued w1th any formal orders
of appointment and was not c%mmunicated with the result
or his application either. %e has, however, been contie
nuing as BPM on provisional basis since 2%7-92 till date

his services have been faultless. 'All of a sudden after
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abbut two years the respondent again issued a Notification
calling for applications for the post of‘B?M, Kothapalem to
cover up the inordinate delaylin finalising the earlier se-
lection, In reality the selection process. was started two
years earlier and the applicant submitted his applicatiom
in response to such process vide the respJ%dents letter
B=-3/BPM/Jayapuram, dated 22-7l1992; Thus fhe selection
proceés initiated in 1992.has not been completed by the
respondent even after about ‘two years andghhen such proce-

ss is still pending issue of 2nd Notification for the same

post is illegal unjust and arbitrary and therefore this
application,

v |
while the selection process initiated in 1992 were

e - flC 28 Ll Mimdimim BAnmnsianal Maald £3oaed NNne
for the post of BPM have been revised upwards-and the inte-

n+inn ~f rhe Resnondent is to apply theseurevised standards
‘and have a fresh selection to:the Post of BPM to cover -up

the inordinate delay by the respondent in :finalising the

selection, It is also a bid to get rid of the applicant
WwhO has pUT 1N SUILLIGLSUGLY 1UNY PSLVaus %a a e & e

Master on provisional basis. ! Having thus been aggrived
by the impugned order of the respondent, the applicant
finds no other remedy than to approach thfs honourable

I |
Tribunal, | -

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

The Applicant herein humbly submits that w
1) The action of the respondent in issuing a Second
Notification for the selection of BPM, while the
earlier process is still pending, iS|unjust arbi-

trary and therefore invdlid abinitio,

Contd.. .4.
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ii) The initiation of the respondent again for selection
' i !
of BPM is for the purposé of covering' up the inordina-
te delay infinalising the earlier selection and hence

is oppossed to all principles of Natural Justice.

1ii) The respondent cannot initiate selection process for
the post, which the applicant is hol&inglsince about
two years and rendering %aultless serﬁice. The res-
pondeﬁﬁ could not show aﬁy lapse in the service of
the appiiCant and hence éhe second Notification is
untenable, illegal and u?just.

iv) The is%ue of Second Noti?ication is motivated to get

rid of the applicant who|has put in about two years

of service in provisional capacity. o defend the -

AT A Y e bl ) el Wt e e s prem e e — —_—— —
is issued.

DETAILS OF THE REMEDIES EXHAUSTED:

The applicant has submitted a_representationito the res-

nandent (Vide Annexure-V) with copy to the Post Master
General - Vijayawada praying for withdrawal of the Second

Notification issued. This has not been conceded to date.
AS Tne .CEHW‘:CIY LeyulLLlcsu &2 u.h\d'clu.. e bA BAGL A NA A N Meene e — — e — e —
) :

approaches this honourable Tribunal for réddrESSal.

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT:

The applicant humbly declares that he has not filed any ap-
plication or suit in any Tribunal or Court for the same
relief as prayed herein nor ény applicatign or suit is
pending in this regard in any Tribunal or Court.,
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RELIEF (S) SOUGHT: | )

The Applicant humbly prays this honourableﬁTribunal be
1

pleased to direct the respondent:

I
i ; .
(a) To rescind the Notification issued in his Memo No.

B-3/BPM/Kothapalem, dated 126-4-94, t

(b) To regularise the provisi?nal appointment of the

applicant as BFM which has been since about two Years
i
without any break and thefe was no fault found in his

quality of service and paés such other order or orders

which this honourable Tribunal ‘deems ﬁit and proper in

AT de e e mmew - - ]

INTERIM ORDER IF ANY PRAYED FOR:

: i )
Tribunal be pleased to direct the respondent to stop any

e R . S

- . |F -1 [ O A

Qrder Memo No.B=-3/BpPM/Kothapalem, dated 26-4-94 and pass

anv other order or orders which this honolrable tribunal
deems fit and proper in the facts ang circumscauccs wa

i
B

the case. |

PART TCULARS OF BANK DRAFT/POSTAL ORDER PILED IN RESPECT

OF APPLICATION FEE: . LP.O.B. .D./Remaves

\ays FUDUWLOL “iea srww I \"\; .
(b) Date PR O N Y

A\C/ aowme— —
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(d) 1In favour of I: Registrar, CAT By A weatsese]

I

an Index in duplicate containing the details of the docu-
. i i

ments relied upon in enclosed.
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12. LIST OF ENCLOSURES:

]

Vakalat and Material Papers. .

|
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SIGNATURE OF THE C SEL. S IGNATURE OF THE APPLICANT,
|

VERIFICATTITION

I,'A.V. Krishna Prasad, S$/o0 A.V. Subbaramaiah, age 23

Years working as Branch Post Master, Kothapallem BO A/W Stone-
housepet, S.0. Nellore Divisien resident of Kothapealem do he-

reby verify that the contents of Paras 1 to 4 are true to my

personal knowledge and contents of paras 5 tc‘ 12 are believed

to be true on legal advice and that I have ndt suppressed any
. |
e material facts. f

]

. " .
PLACE: AN Rrodlisg Josad.
SIGNATURE OF |THE APPLICANT.

3 DATE :






